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(iv) REPORTED SCARCITY OF ESSENTIAL
COMMODITIES IN WEST BENGAL FOR
WANT OF WAGONS

PROF, RUP CHAND PAL (Hoogh-
ly): For want of wagons, essen-
tial articies like rice, wheat, sugar,
rapeseed oil, etc. are not reaching
West Bengal.  There is rot encugh
stock in the State, A serious situa-
tion would arise if foodgrains and
other essential articles ¢o not reach
West Bengal within two weeks, The
Chief Minister of West Bengal has
already expressed his anxiety to the
above effect. An urgent message has
also been sent to the Union Gouvern-
ment.

(V) REPORTED DISAPPEARANCE OF CARGO
SHRT “M. V. KAIraLr’

SHRI A, NEELALOHITHADASAN
(Trivandrum): The ship M. V. Kai-
rali of the Xerala Shipping Corpo-
ration set sail to Restock in East Ger-
many with iron ore from ‘Marma
Goa on 30-8-1979 with 51 peopie on
board, Instead of making a thorough
search for the missing vessel the
guthorities are trying to close the
issue in one way or the other and
claiming the insurane amount,

Even though, the messages sent by
the Corporation were mot received

in the ship from 4-7-1978 to 6-7-1979
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(3 days), the authorities have nei-
ther taken any action nor reported
the matter to the concerned authori-
ties in time,

On 15-7-1979, a message was  re-
ceived in Naval Control of Shipping
Organisation (INS Augro) from
an observatory plane “Ship like
Kairali is located near Socatra Is-
land Communication trouble all safe”.
The next day, the Laison Officer of
the Corporation put another version
that the ship located is not XKairali
but Koyali. But, there is a strung

presumption among the famiy mem-
bers of the veople in the missing
ship that the ship located was Kairali
and probably that had bkeen hijac-
ked.

This hijacking theory is reinforc-
ed by the fact that an Arab Ship-
ping Company came forward with.
an offer to locate the vessel and
crew on board on a “no cure no pay"
basis in the very beginning of 1the
disappearance, that is, on 23-7-1979.
Even now no fruitfui action has
been taken on this matter, After
a lapse of eight months ihe Kerala
Shipping Corporation or the Govern-
ment of Kerala have failed tc clorify
how the vessel disappearad,

Under these circumstances, I re-
quest you, the honourabie members
of this House, the Minister for Ship-
ping and the Prime Minister to
look into this matter and do the
needful for conducting a thorough in-
vestigation to locate the missing
vessel, if necesgary, even by the Re-
search and Analystic wing of the
Government of India and thereby
saving the lives of 51 innocent peopie
on board.



